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“Shri AliJ Wharf VajpSyfee, W.P, 
nentenccd till rising of the Court under 
Section 188 TPC released today1*

Tbit is from the Superintendent, Central 
IaH.

«*V w(tK m  * f  | —

This is from the Additional Chief 
Judicial Magistrate* Delhi

“I have the honour to Inform you 
lhat Shri Atai BiUari Vajpayee, Member 
of the Lok Sabha.. . .

*v, m  w  *4 **#
* * rc  *$?r $> nqT 1

«ftw w fin |rft* w W *  (n T f in rc ) :
fo r  t$ t  m  * m  |  1

« w r  wf>w : «> 6 -6

.was tried at the Central Jail 
Court before me on a charge tinder 
Section 188 IPC for violating the pro* 
visions of Section 144 Cr. PC. pro-
mulgated by the District Magistrate, 
Delhi on 23rd March, 1974. On 2Sth 
March, 1974, at about 10 AM., alle-
gation were read over and explained 
to liim Wrfe notice under Section 242 
of the Cr. P.C. and I foand him guilty 
of the thar-ge and he w tt sentenced to 
T ltC . He has heen released after 
the Court "has risen for the day."

*n»w it aaoOttr one. “What went wrong 
*Hh them

j e s e v s p v s s ;
They have err*d<m the aafe side.

SHRI ATAL BIHAR! VA/PAYTO: 
They have erred altrfeftit/ * ' $

MR. SPEAKER: This Is irom Shri
ft. N. Sharma, Superintendent, Cental 
la i, New Drifct:

«1n continuation of this office phono-
gram dated 234-1974, I  haw die 
honour to inf01m you that Shri Atai 
BSiari Vajpayee, who was admitted 
in this la il oft 23-3*1974 tinder section 
188 Cr. P.C has been released today, 
25th March 1974 as he was sentenced 
till the rising of the court. This is for 
yottr information.**

He thinks perhaps that, by sending one, 
the Speaker is not satisfied. This is die 
seventh one!

v fa e  fj^r 1  
4h irnft, Sffa* wwtoft aft % fr it
T O U T ^ I  I

•ft ^ r o  ( v r ^ t )  : 
|  f r  ? fk  w»r f s t  

fiWt % f w  |>  1
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MATTER UNDER RULE 377

S h o r t a g e  o f  C e m e n t  a n d  C q a l  m 
G u j a r a t

SHRI K. S CHAVDA (Patan) I 
thank you, Mr. Speaker, for allowing me 
to raise one important matter regarding 
the State of Gujarat. It consists of two 
parts: one is the acute shortage of cement 
in the State of Gujarat; and the second 
is that the cement unit in the State is in 
crisis due to shortage of coal and laying- 
off of the trotters by die management of 
ACC factory at Dwarfca in Jamnagar 
District.

I  have received a telegram from R^jlot 
which says:

“Since last some months, coal in 
acut* short supply; cement factories, 
pottqrfes, vegetable plants, textile mills 
and other  industries of Saurashtr*
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[Shri K. S. Chaoda] Sta& i Leg. (Be., Ip Powers) B ill
perienctd *# <**pereti¥efc©u*«»g spd*r 
tie* end voluntary agencies.

are* are working partialy or totally 
closed resulting in greet ton of pro-
duction tad unemployment lurgt? 
number of passenger train* cancelled 
without notice* Public experiencing 
terrible hardships. Saurashtra region 
far away from coal-belt. etc. tie.

I  shall now read regarding the cement 
w it being in crisis. This is what has 
appeared in the Indian Express, Ahmeda- 
bad edition, dated March 25, 1974:

"Cement Unit in Crisis.

The production of cement at the ACC 
factory at Dwarka in Jamnagar dis-
trict has halted since last 15 days due 
to shortage of coal, and the manage-
ment has laid oft nearly 800 workers.

“The factory manager, Mt. S. P. 
Chaudhary, told the press on Saturday 
that the workers were laid off in two 
batches^ each batch for six days. One 
batch is already on lay-off from 
March 18 till March 24 while the 
other batch will be laid off from 
March 25. When the first batch will re-
sume its duties.

'The workers are entrusted with non-
productive work like cleaning while 
the normal daily production of about 
950 tonnes of cement has totally 
stopped.**

In the same #ay the new Jahangir Mill, 
Bhavnagar, as wa* pointed out by my 
Ikon, friend, Shri Mehta, is also on the 
verge of closure due to shortage of coal. 
That is why I request the Government of 
India to take immediate steps to send 
adequate quantity of coal to the State of 
Gujarat

Regarding shortage of cement, I may 
point out that the total demand of cement 
In the State of Gu}arat per quarter, i*., 
for three months, is #16 lakh tonnes; 
m  against this, Government has allocated 
only 3.16 lakh tonnes per quarter. 
Therefore, there & acute shortage of 
cement in the Slate of Gujarat. This has 
led to Mack market. The needy persons 
have to purchase cement from (he black 
market Great difficulties are being ex*

i * m  fern.

They have been forced to m end  the.
construction of buildings because Qf non> 
availability of cement. Therefore, I re-
quest the Government of India to jjncreaan 
the cement quota from 3.16 lakhs tonnes 
to 6 lakhs tonnes per quarter without fua* 
ther delay.

Secondly, the Government of India* 
should make allocations of cement fac-
tory-wise authorising the State Govern-
ment to issue release orders to the fac-
tories within the limits of allocation

MR. SPEAKER. Mr. Banerjec, I got 
your note. It wi»l be conveyed to the 
Minister

SHRI S. M- BANSRJEE (Kanpur): 
To-day or tomorrow the Minister should 
make a statement.

MR. SPEAKER: I am conveying it to> 
the Minister.

13J2 bra.

GUJARAT BUDGET, 1974-75—GENE* 
RAL DISCUSSION AND GUJARAT 
STATE LEGISLATURE (DELEGATIONS 

OF POWERS) BILL—contd

MR. SPEAKFR: Now, we take up*
the further General Discussion of the 
Gujarat Budget for the yea* 1974-75.

Shri Mavalankar, He has taken 
already 13 minutes. The time left with
ih is I hour 20 minutes

SHRI P. G. MAVALANKAR *Ahme- 
dsbad): As I was saying yesterday, the 
Government of India took tftfe decision 
of dissolving the suspended Assemttfv of 
Gujarat when it waa too late and when 
they had lost all grace. And what is most 
improper is that this action of the Gov1 
ernment was taken throogh the Agency 
cC,ttye Qovpnoor of the S p̂te, Until now 
alt torch actions tafcen by tfie presi-
dential Woclamatkm itself, but, In thf* 
case, the comtftutlonaf impropriety wan


